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आदेश / ORDER 

 
 

This bunch of six appeals by the assessee are directed against the order 

passed by the  Commissioner of Income Tax (Appeals) – 13, Pune  on 

06.11.2015  in relation to the assessment years 2004-05 to 2006-07 and 

2008-09 to 2010-11.  

 

2. Before us, the assessee has filed a letter dated 23.12.2020 seeking 

withdrawal of the appeals.  The relevant contents of such letter reads as  

under :  

 

“At the outset it is brought to the notice of the Hon’ble Bench that the appellant 
is seeking relief under the Vivad Se Vishwas Scheme in respect of A.Y. 2004-05, 
2055-06, 2006-07, 2008-09, 2009-10 & 2010-11 and has submitted an 
application in that regard on 21/12/2020.  It may further be noted that the 
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appellant shall be contesting only the appeal for A.Y. 2007-08 (ITA 
No.411/PN/2016) being an unabated assessment year. 
 
In the light of the above circumstances, it is prayed before the Hon’ble Bench to 
permit the assessee to withdraw the aforementioned appeals.” 
 
 

3. The ld. DR did not raise any objection to the withdrawal of the appeals 

filed by the assessee.  As such, the assessee is permitted to withdraw the 

appeals. 

4. In the result, the appeals are dismissed as ‘withdrawn’. 

 

Order pronounced in the open Court on 23rd December,  2020. 

 

 

     Sd/-       Sd/-  
(PARTHA SARATHI CHAUDHURY)                              (R.S. SYAL)  
           JUDICIAL MEMBER                                    VICE PRESIDENT                                     

 

पुणे / Pune; �दनांक / Dated : 23rd  December, 2020. 
Yamini   

 

आदशे क� �ितिलिप अ�िेषतआदशे क� �ितिलिप अ�िेषतआदशे क� �ितिलिप अ�िेषतआदशे क� �ितिलिप अ�िेषत / Copy of the Order forwarded to : 
1. अपीलाथ� / The Appellant.  

2. �	यथ� / The Respondent.  

3. The CIT(A)-13, Pune.            

4.  The Pr.CIT(Central), Pune.          

5. िवभागीय �ितिनिध, आयकर अपीलीय अिधकरण,  “ए”  ब�च,  पुणे / DR, ITAT, “A” Bench, Pune.  

6. गाड� फ़ाइल / Guard File.  
 

               आदशेानुसार / BY ORDER, 
// True Copy // 

                                             Senior Private Secretary 

                            आयकर अपीलीय अिधकरण, पुणे / ITAT, Pune. 
 


